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CORAM: 
 

SMT. ANURADHA SANJAY BHATIA,      SH. KULDIP KUMAR KAREER, 
           MEMBER (T)                                             MEMBER (J) 

 
        

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL COMPANY 

LAW TRIBUNAL ON 07.06.2023. 
 

NAME OF THE PARTIES: Precise Alloys Private Limited 

     Vs. 
    Mahalaxmi Fasteners Private Limited 

    

SECTION: 9 of IBC 2016 

ORDER 

IA 2333 of 2023- Adv. Shaile Taware for the IRP a/w Ms. Rekha Shah, 

IRP in person is present. Heard the above IA filed by the IRP. It has been 

pointed out that the matter has been settled between the Operational Creditor 

and the Corporate Debtor. Copy of the settlement agreement/consent terms 

dated 25th May 2023 have also been annexed with the Application. Considering 

the fact that the case is an initial stage and the CoC has also not been formed 

and further that the matter has been settled between the Parties, accordingly, 

the above IA is allowed and disposed of and the admission order dated 12th 

May 2023 is hereby recalled. Accordingly, the CP 634 of 2021 is disposed of 

withdrawn. 

 

 

 

                  Sd/-    Sd/- 
ANURADHA SANJAY BHATIA                            KULDIP KUMAR KAREER 

     Member(Technical)                                         Member(Judicial) 

 
/z/ 


